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Remittance of States’ shares by Central
Government

909. SHRI MENTAY PADMANA-
BHAM: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the Cen-
tral Government is deducting the dues of
the State Governments while remitting
the share of States as per the recom-
mendations of the Finance Commission;

(b) if so, what are the State-wise de-
tails of the deduction made by the Cen-

tral Government during the year 1992-

93; and

(¢) whether any State Government
have objected to this practice?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.
V. CHANDRASHEKHAR MURTHY):
{a) Yes, Sir. Finunce Commission de-
volutions are only some of the items
of transfer out of the total transfer to
the State Governments. In case any
State Government defaults in their pay-
ment of dues to the Centre, adiustment
is made from amounts payable by the
Centre to the State Governments includ-
ing Finance Commission devolytions, if
necessary.

(b) An amount of dues of Rs. 51.76
crores was deducted from the Finance
Commission devolutions made to Assam

durirg 1992-93 (upto Janpuary, 1993).
(c) Nbo. Sir.
Reduction in Fisca] Deficit

910. CHOWDHRY HARI SINGH:
Will the Minister of FINANCE be plea-
sed (o state:

(a) whether Government expects its
interest payments to go up by Rs. 6000
crores mext year making its task of fur-
the regucing the fiscal deficit  during
the year 1993-94 much more difficult;
and

(b) if so, what steps are proposed :
be taken by Government to find out the
alternatives to reduce the iiscal deficit?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.
V. CHANDRASHEKHAR MURTHY):
(a) and (b) Governmenty total interest
payments next year are estimated at Rs.
38,000 crores, as against Rs. 32,500
crores in the Revised Estimates 1992-
93. However, as shown in the Budget
presented on 27th February, 1993, it has
been possible to reduce the fiscal deficit
as a percentage of estimated GD.P. in
1993-94, through a combination of mea-
sures to contain overall Non-Plan expen-
diture, excluding interest payments, and
improve tax and non-tax revenue receipts.

Ray Coummittee Recommendations

911. CHOWDHRY HARI SINGH:
Wil] the Minister of FINANCE be plea-

sed to state:

(a) whethey the H. N. Ray Commil-
tee set up by Government to go into the
pay and DA of the employees of the
Central Government and Public Sector
Undertakings has lubmitted its report;

(b) if not. the reasons for the delay;
and

(c) if the report has already reached
Government what are the salient recom-
mendations made by this Committee and
what are the financial implications in-
volved therein?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1I M.
V. CHANDRASHEKHAR MURTHY):

(a) Yes, Sir.
(b) Does not arise.

(c) The major recommendations of the
Committee relal, to (i) the setting up of
a new Pay Commission, (i) changing the
cxisting neutralisation formula fo, ‘pay-
ment of dearness allowance, (iii) identi-
fication of common “Bench Mark” posts
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in the Government, Public Sector Enter-
prises and Banks with a view to achiev-
ing broad parity in emoluments among
these posts in due course, (iv) reduction iy
the number of employses by 10—15 per
cent and (v). curtailment in LTC and over-
time allowance. The financial implica-
tions of the recommendations have yet
to be worked out.

NRI Bonds for Teligu Ganga P}uject

912. DR. NARREDDY THULASI
REDDY: Will the Minister of FINANCE
be pleased to state:

(a) whether Government of Andhra
Pradesh have asked the Central Govern-
ment to give permission to issue NRI
bonds for collecting additional fund for
Telugy Gangy Project;

4 (b) if so, the details thereof;

(c) whether the Central Government
have given the permission; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE AND MIN-
ISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (DR.
ABRAR AHMED): (a) and (b) The Go-
vernment of Andhra Pradesh sought per-
missio, for floating NRI bonds for fin-
ancing the Telugu Ganga Project in
December, 1990.

(¢) and (d) The proposa] has not been
apreed to ag according to the Govern-
ment policy, issne of public sector bonds
is restricted only to those undertakings
which are wholly or partly owned by Cen-
tral Govgpment. The proposals ¥or
issue of bonds by undertakings of State
Governments tied to a

par-
ticular project is, effectively,
only another form of Government

guaranteed borrowings and would pre-
2mp; resources from the Government’s
external borrowings programme, which
is subject to a predeterminzd limit owing
to prudential considerations.
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Non-utilisation of exfernal assistance

913. SHRI MENTAY PADMANA.
BHAM:

DR. NAUNIHAL SINGH:
Will the Minister of FINANCE  be

rleased to state:

(a) whether about dollay 20 billioy of
cxterna] assisfance both bilateral and
multilatera] remains unutilised;

(b) if so, what are' the reasons there-
for; S

{c) how much damages have been paid
by Government so far for non-ntilisation
«{ this exferma] assistance; and

(dy what steps have been taken by
Government for ufilisation or return of
this assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND MI-
NISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (DR.
ABRAR AHMED): (a) Yes, Sir.

(b)Y Most of the external assistance is
tied to specific projects and disburse-
ments are therefore linked to the pro-
ject implementation schedule. The pace
~f actual implementation varies from pro-
iect to project. Towever, the loar amount
not ntilised during a particilar financial
vear doss not normally laps., and would
te carried forward for utilisation i sub-
sequent YEars.

(c) Government ha, to pay nodamages
“or non-utilisation of external assistance.
IHovmever, a service (or commitment) char-
e of 0.5 per cen+ is to be paid to IB-
RD, Germany, ADB and France o, un-
drawn balances. :

() Government have taken , number
of steps fo accelerate the implementation
of externally aided projects and the uti-
Iisation of external assislance. These in-
e simplification of procedures for re-
- of forcign exchange and tender eva-
Ination, passing on of 100 per cent ex-
ternal assistance to .States, and advance




